
1993 Motion MARCH 27, 1962 far Ad;ov.mmettt and 1994 

ijlfi 0Il1'1ItI' to,t;ooO ~ qftcrrU ...=t, 
;it w ~ ~ it ~ ~ m--
iiIf.r;!; ~ If( ~ ~ ~ 'Q! ~ t 
~~~ m-~lIl'r'lmITt I 

(~) ~ ~ tt;o IIi'CU m "0 ~ ~ it ~ 'liT 'tiI1f 'lU 
~ ~ t, mr If( PIT W'I" 0IfIl' t'~. t; ~ 
<'m!f ~ t I 

(!if) ~ (if). ~ ~ 
Ift;;r;rr <m ~ it ~ it q;;ft ~ 
...=t ~ <m Ift;;r;rr <i't ~ ~ ~ 
fu"Il: ~ (i'm) ~ ~ 13. ~~ 
~ ~~ <m ~ 'liT ~ fiI;lf[ tm 
t 

(~) ~ ~~ ~<i't 

~ il20 iIil" ~ t ~ ~ q;;ft 
~ <i't ~ if; fu"Il: 'tilt ~ 
f.m;;tcr ~ 'I1iIT ~ ~1 t I ~ 
~ ~ f.mlf if;q>;R!T ~; ~ If( 

~~ <i't~i!IT~~ 
qf"1i"1,,,.,1\41 <i't ~ ~ ;fi fu"Il: 
~ m.,- oN 'liT ~ ~ fiI;lf[ t I 

11:55 hrs. 
MOTION FOR ADJOURNMENT AND 

QUESTION OF PRIVILEGE 
AGREEMEN~s WITH OIL COMPANIES 

Mr. Speaker: I shall take up the 
adjournment motion given notice of 
by Shri P. G. Deb and the question 
of privilege thereafter. The Minister 
may make a statement. 

The Minister of Mines and on 
(Shri K. D. Malaviya) : On 20th 
March, 1962 I made a IItatement in 
the House regarding the implementa-
tion of the assurance given to the 
House on 22nd December, 1959" con-
cerning Government's agreements 
with oil companies. In this statement 
I submitted to the House my reasons 
for keeping some of the terms and 
conditions of these agreements con-
1idential, as disclo9U1"e of such condi-
tlcms would be prejudicial to the 

Quution of Pritilr.ge 
public in,terest. Some of the Hon. 
Members did not feel satisfied with 
my reasoning and consequently, at 
my request, you, Sir, reserved your 
ruling and agreed to my speaking to 
you in your chamber. I have since 
had the opportunity to discuss the 
matter with you and, as 'desired by 
you, I am making this statement to 
eJqllain the position further. 

Subsequent to the promulgation of 
the Petroleum and Natural Gas Rules, 
1959, the Government had invited 
foreign oil companies to express in-
terest in the development of oil in 
India. About 14 companies expressed 
interest and specific proposals were 
received from eight of them. Till 
now we have been able -to conclude 
agreements with two parties, namely 
Burmah Oil Company of the United 
Kingdom and the E.NJ. of Italy. Our 
negotiations with some of the remain-
ing parties are still continuing and 
there have been two or three rounds 
of discussions with them already. We 
expect that the negotiations will be 
resumed with these parties shortly. 

Some of the terms and conditions 
of our agreements with the B.O.C. 
and the E.N.I. are not of a secret 
nature and de~ails in regard to these 
have already been made available to 
the House in answer to questions in 
the Lok Sabha on these matters ancl 
to the Press. I should say that not 
only some of them, but most of the 
terms and conditions have been made 
known to the Lok Sabha and the 
public through questions and the 
Press. In this connection, I would 
draw the attention of hon. Members 
to the statement made 'by me in this 
House on 29th August, 1961 regard-
ing E.N.I. agreement and to questions 
Nos. 575, 262 and 786, which were 
answered by me on 5th December. 
1961, 9th August, 1961 and 22ncl 
August, 1961 respectively. I would 
also invite your attention to the fact 
that a hand-out to the Press was 
issued on 31st May, 1961, i.e. on the 
day Heads of Agreement were signed 
with B.O.C. and that on the following 
day I called a Press Conference to 
explain the broad' features of the 
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agreement reached wi1Jh B.O.C. The 
bon. Members might have seen the 
reports of this press conference which 
appeared in the Statesman, Indian 
E:rpress and Hindustan Times of 2nd 
June, 1961. It will be seen that while 
some of the salient features have been 
reported by me from time to time, 
such terms and conditions as are of 
a confidential nature have not been 
disclosed for reasons which I have 
already submitted to the' House on 
20th March, 1962. 

I have to submit that it is with 
regard to those clauses of the agree-
ments which are of a confidential 
nature, that I am hesitant to make 
a disclosure at this stage while our 
negotiations with some of the parties, 
who had responded to our invitation 
extended afoler the promulgation of 
our new rules, are still not conclud-
ed. It will be appreciated that while 
negotiating agreements with interna-
tional oil companies, Government may 
have to make slight special relaxations 
in some aspects in order to obtain 
advantage in other aspects or keep-
ing in view the total advantage in a 
package dea!. Such adjustments which 
may be peculiar to a partiCUlar agree-
ment if made public would enable 
other parties to take advantage of the 
knowledge to obtain similar relaxati-
ons. Clauses of this nahlre have 
to be kept confidential in the public 
interest While similar negotiations 
are in progress. I had emphasised 
this particular aspect of the matter 
to you, Sir, when I met you in your 
chamber. You felt satisfied that I 
may not place the agreements before 
the Par!iament at present. I hope 
that during the course of the next 
two to three m:onths our position 
vis-a-vis the companies with whom 
we are still negotiating will become 
clear and after reviewing the position 
at that time, I shall place copies of 

,the agreements before the House 
In my statement of 20th March 
1962 I had stated that the terms and 
conditions of the agreements cannot 
be made public unilaterally. How-
~ver, I feel that at the appl"Opriate 
tune I shall inform the other parties 
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to the agreement that I wou!d be 
placing copies of the agreement be-
fore the House. 

12 hn. 
In the end, I may add a word about 

a press report which has appeared in 
the Statesman of 26th March, 1982 
regarding the agreement with E.N.I., 
and the Government of India's dele-
gation to Italy. I am sorry to state 
so, Sir, but I would wish to em-
phasize that this report from the 
Shillong correspondent of the paper 
is misleading. The press report pur-
ports to say as if the Government 
delegation had been sent to Italy to 
finalize plans far the utilisation of 
E.N.I.'s credit or to settle terms and 
c'onditions of this credit. This is not 
so. The delegation, which is still in 
Italy, is visiting that country with the 
object of studying petroleum refining 
and distribution techniques and to 
discuss some details regarding the 
projects included in the agreem,mt. 
As' you are aware, the agreement was 
finalized on 29th August, 1961, along 
with all terms and conditions. The 
source of the press report seems to 
have 'obtained information on some 
of the clauses of the agreement and 
mixed it up by attributing imaginary 
functions to the delegation. I feel 
sorry for the insinuation made in the 
report about my hesitatioJ]. to make 
full disclosures of the agreements. I 
may submit for the information of 
the HOuse that it is n'ot correct, as 
alleged by the newspaper report, that 
my unwillingness to disclose the de-
tails of the terms and conditions of 
this agreement has been on account 
of re-payment of credit being in 
Italian currency and the absence of 
tenders. I may mention that re-
payment of foreign credit in foreian 
currency is inevitable; and, secondly, 
it has been provided in the a.-
ment that the c'ompetitiveness of 
price will be determined by Interna-
tional tenders. 

It is my impression that some bon. 
Members imagine as if 1 am wi.lfully 
or arbitrarily withholding information. 
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[8hri K. D. Malaviya] 
After the discusdOn in the House on 
20th March 1962, I thought over the 
matter and felt like disclosing the 
texts of the agreements rather prema-
turely in orde,;.not to give any wrong 
impression about mY intentions. But, 
on second ,thoughts, I am refraining 
from doing so, and asking your per-
mission, SiD, to let the details of the 
remain se~t for a few weeks more. 

Mr. Speaker: May I know somB 
particulars fr(1/ll the hon. Minister? 
The newspaper correspondent says 
that he has given certain details which 
the hon. Minister wanted to keep 
secret for some time. from the House. 
Are there any such items dis~losed in 
the newspa~r report which the hon. 
Minister was not willing to place 
before tne House or were they al-
ready given to tne House by.him? 

Shri K. D. Malaviya: Some points 
appear to nave been referred to by 
the so-called correspondent from 
Sni1long, or by wnatever name you 
call him, wnich I did not want to dis-
close to the House just at present. 

Mr Speaker: So, that news item 
definitely gives certain points whicn 
fue hon. Minister wanted to keep 
secret. 

Shri K. D. Malaviya: Tnere are two 
points which have .been incorrectly 
stated by the correspondent--one is 
about repayment in foreign currency 
and the other is about tenders. On 
fuese two points, the- information is 
not correct. Therefore,·1 have referred 
to these points. With regard to the 
others, at this stage I would not like 
to confi:rm them, much less to contra-
dict fuem. 

Mr •. Speaker: How did this corres-
pondent get this informatiort"? Was 
it fr(1/ll any Goernment dep~t? 

Shri K. D. Malaviya: I do not know 
fue source of information of the cor-
respondent, but I find the information 
has been substantially correctly re-
produced. Because, I tried to analyse 
the disclosures that I nave made and 
the points whlch have not been dis-
closed. I find that most of the points 
have been disclosed already by me. 
There are only very few points which 
have not been disclosed by me. For 
the reasons whicn I have already in-
dicated in my statement, I would not 
like to make any comments on tnose 
points; but they are very few in 
number. On those also, some confu-
sion has been created by the so-called 
correspondent of Statesman. That is 
why I am hesitant to make furtner 
comments which mayor may not have 
been correctly obtained by this cor-
respondent. 

. Mr. Speaker: Has the other party 
to tne agreement any office here from 
whicn this information could have 
leaked out? 

Shri K. D. Malaviya: I am told they 
have got an office here. 

Mr. Speaker: Has he made any 
enquiries whetner it nas leaked from 
that office? 

Shri K. D. Malaviya: I have not 
made any enquiry on this point but 
my impression is tnat generally par-
ties with whom we negotiate keep 
these informations secret. 

Shri P. G. Deb (Angul): I would 
like to ask a specific question. Is it 
a fact that these details have been 
leaked out by the Chairman of the 
Indian Refineries, Gauhati, who today 
happens to ·be a Minister in the 
Assam Cabinet? 

Sbrl K. D. Maiaviya: Which details 
does the hon. Member refer to? Most 
of these details were referred to by 
me in my previous statements. 

Mr. Speaker: What about the other 
details? 
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Shri It D Malavi,.a· 1 do not think each other. But why ShQlHd this 
an res~ns~ble man ~ill say any those correspondent have gon~.~ the pre~s 
th! h' h have been stated here in and stated "here 1 am glvmg !OU this 
~gs W IC most of information whiCh was ~ot given by 

this news report because the Minister"? Why ~~6~d he not 
th"m are wrong. have waited for some WIle? 

Mr. Speaker: Was there any offi-
cial statement or press release to that 
e1l'ect: ,itl 

Shri It. D. Malavi,.a: There has not 
been any statement to that effect. 

Mr. Speaker: So far as the adjourn-
!!lent motion is concerned, it is no 
doubt unfortunate that a newspaper 
reporter should have stated that since 
the han. Minister has not cartlci to 
give it and wanted to keep it from 
the House "I give it to the House". 
I wish he becomes a Minister as 
quickly as possible. The han. Minister 
has rightly stated that during ~he 
period when negotiations are shapIng 
he does not want to place before the 
House the details. So, he has asked 
for more time to place all the infor-
mation before the House. If, in the 
meanwhile, some news item appears 
in the newspaper and he is asked to 
confirm or deny it, he is naturally in 
a delicate position. We find that no 
information has leakEld out from his 
hands. Even if it has happened from 
his office he would take steps to see 
that such leakages do not recur. It 
is said or alleged that some other 
person, the Chairman of the Indian 
Refineries, has leaked out this infor-
mation We have not got any 
autheniic information on that point. 
Even with the best of efforts, it may 
not be possible for the han. Minister 
to plug all the loopholes. Ther.efor~, 
so far as this adjournment motion IS 
concerned, 1 do not feel there is any-
thing to condemn the han. Minister. 

But 1 am really surprised how the 
correspondent of Statesman has come 
forward saying "Yes, 1 give to the 
Member~ of the House what was not 
given by the Minister". Of course, it 
is true that democracy thrives on 
publicity and the newspapers thrive 
on the proceedings of this House. 
'I'herefore, they are mutually helping 

Shrimati Rena Chakravartiy (BaSir: 
hat): Then it will noi be a scoop. ": 

r .'. 

f Mr. Speaker: There are good ~copps, 
and there are bad scoops. This.,is :,8, 
bad scoop. yr ,'" 

, " 
So far as the privilege motion ".of 

Shri Hem Barua is concerned, iiI-. is 
that the han. Minister withheld infor-
mation from the House and gave it 
to the press. If he had done so, it 
would have been improper. It has 
been repeatedly held in this, House 
that han. Ministers should take the 
House into confidence and it is 
through the House, when the House ~ 
in session that informatioo: of this 
kind shouid come out, anId that is the 
practice which we have been follow-
ing, irrespective of whether it is a 
matter of privilege or not. Other-
wise, if the Ministers thereselves' 
pay little regard to this House, no 
other persons will pay regard to this, 
House. Therefore, it mig'ht be at 
least an act tilf impropriety, But, in 
this case, the Minister does not' say· 
that he gave information to the newS- ' 
paper, nor is it alleged. The news-
paper has somehow got this infoi'D'la-
tion which the Minister is not pre" 
pared to confirm or deny, 1 cali oiily 
condemn the correspondent for having 
come out with this news item. Even 
if it be true, he is not helping,' th'e' 
country by publishing it, w:h,en the 
Minister thinks that in the' public 
interest it ought not to be' placed 
before this House. 

I do not think there is any need 
either of giving my consent to 'the 
adjournment motion or of treating it 
as a matter of privilege now. It is 
not as if this matter escaped only 
from the han., Minister. It l'nls come 
up here in part. We have.be!n seized 
of this matter. The matter'was refer-
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[Mr. Speaker] 
red to me to find out whether we 
should ask the hon. Minister to place 
the entire matter before the House or 
not. If it had come out then, I would 

. have said that there is absolutely no 
impropriety so far as we are concern-
ed. But the hon. Minister has gone 
further and has refused to give it to 
the House ignoring the fact that I 
was wanting to look into it. He did 
not say unconditionally that he would 
not place it before the House but he 
said that if I agreed with him he 
would withhold it; if, on the other 
hand. I wanted it to be placed before 
the House he would do so. 

Under those circumstances the 
correspondent comes out with this. 
This is nothing short of a bravado. 
This is a very responsible newspaper. 
1 would urge upon all newspapers 
not to allow such things to be pub-
lisheld. They will take note of what-
ever is happening here and if, in the 
interest of the public, it is considered 
either by the House or by me that an 
agreement which is made ought to 
be kept secret, they would also adopt 
that secrecy in the interest of the 
country and of proper journalism. 

No more action need be taken either 
on the privilege motion or on the 
adjournment motion. 

Shri Bem Baraa (Gaubati): May I 
say a word in regard to the privilege 
motion? 

Mr. Speaker: 1 do not give my 
consent to it. 

Shri Bem BanIa: May 1 submit 
that 1 do not want to agree with you 
so far as your remarks are concerned? 
1 am so sorry to say so, but then 1 
have to say it. 

Mr. Speaker: I am not going to 
allow it. 

Shrl Bem BanIa: 1 have my !dis-
agreement with yOu. Therefore may 
1 submit just a few words? My privi-
lege motion was on a particular 

QuatioR of Pri"i1ege 

subject. 1 did not want to .bring in 
the Special Correspondent of the 
Stateman because 1 know that the 
busines~ of the press people is to fish 
for or scoop news and help us with 
the news. 

Mr. Speaker: Order, order. Be 
need not :be apologetic. I take upon 
myself te entire responsibility of say-
ing what 1 have said about the news-
paper correspondent. It is not as if 
he only wanted to abuse or to take 
the hon. Minister to task. 

Shrl Bem Barua: It is not that. 

Mr. Speaker: 1 am giving it up. I 
would only say that when the matter 
is before me, the hon. Minister baa 
said that he will abide 'by my decision 
and 1 am looking into it, if a corres-
pondent comes out and says, ''You 
have not decided; 1 will give the 
information to the House", this stands 
on an absolutely different footing. If 
the matter had not been placed before 
me and I was not considering that 
matter 1 would not have taken any 
notice of the newspaper report. If 
an hon. Minister improperly with-
holds any matter from the House and 
somebody gives some information, it 
is for the House to take it up. But 
he went further. The matter was 
brought up here and hon. Members 
wanted to know about it. The hon. 
Minister said, "I am prepared to give 
it subject to year decision, but my 
view is that in the interest of 
future negotiations I do not want to 
place it before the House." I was 
considering that matter. In the 
meanwhile this man comes anId says, 
"I will give you this information." J 
say that thi~ is an affront to the 
House. 1 do not want to take it up 
as a matter of privilege because we 
are sitting only for two or three dan 
more and there will be a new Parlia-
ment when automatically it will lapse; 
otherwise,- I would have certainly 
referred it to the Privileges Committee 
to find out Whether it has not exceed-
ed its right of reporting. I do not say 
that the hon. Member wanted to say 
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anything against the Sliatesm.an. I am 
myself taking it up. I am not going 
to allow these things to be brought 
up. 

Shri B_ BIII'IIa: Are we not 
interested in knowing the source 
from where the Special Correspon-
dent got it? lily objection is that the 
hon. Minister was secretive but his 
office was not secretive. 

Mr. Speaker: There is an end to 
this matter. I will. take up the cal-
ling Attention Notice. 

1%..1' hrs. 

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IlIIPOB-

TANCE 
RETRENCHMENT OF WOIIBJ!!RS OF 'l'1li 

HoR'nCtlLTtJRE DEPAlITMENT 
Shrimati ReDa CbakravR1'tt7 (Basir-

hat). Sir, under rule 197, I beg to call 
the attention of the Minister of 
Works, Housing and Supply to the 
following matter of urgent public 
importance and I request that he may 
make a statement thereon:-

The retrenchment of about 300 
workers of the Horticultural 
Department of C.P.W.D. conse-
quent on transfer of certain 
lawns and parks to NDMC. 

The MiDister or Works, Bousinc 
aDd Suppq (Dr. B. Gopala Reddi): 
Sir, consequent on the decision of Go-
vernment to transfer to the New 
Delhi Municipal Committee with 
effect from April, 1962 the work and 
maintenance of .......• 

Mr. Speaker: Is it a long one? 

Dr. B. Gopala Reddi: It runs only 
to two pages. 

ShriRaglumath SlIIgh (Varanasi): 
It is very long. 

Dr. B. Gopa1a Bedti: Then I will 
place it on the Table. 

Shri RachUDath SiDch: It mould be 
Jaid on the Table. 

8hrimNl BeIIIa ClIakran.rtty: We 
would like to know what the answer 
is. 

Mr. Speaker: He may read lit out 
then. 

Dr. B. Gopala Beddl: Sir, C0nse-
quent on the decision of Government 
to transfer to the New Delhi Munici-
pal Committee with effect from April. 
1962 the work and maintenance of 
public parks and lawns which hu 
hitherto been done by the Horticul-
ture Department of the C.P.W.D. on 
behalf ot the Committee as a 'Deposit 
Work', about 370 workers are likely 
to become surplus to the require-
ments of the C.P.W.D. The jllDioP-
most of the workers have ucordingly 
been served with notices of retrench-
ment. None of these workers is a per-
manent enployee of the C.P.W.D. 

Although the workers have been 
given notices of retrenchment by the 
C.P.W.D., the N.D.M.C. has agreed 
to employ all the suI1l1us workers 
without any periOd of unemployment 
intervening. The Committee has fur-
ther agreed to give to the workers 
emoluments which they are now 
drawing in the C.P.W.D. In addition, 
the workers will be paid retrench-
ment compensation as admissible IW-
der the Industrial Disputes Act tar 
the period of service rendered in the 
C.P.W.D. In view of the assurance of 
immediate reemployment and protec-
tion of their existing emoluments, it 
is clear that no hardship will be cau-
sed to the workers. 

Earlier during the debate on the 
Demands for Supplementary Grantll 
the question was raised whether the 
workers should not be deemed to be 
transferred from the C.P.W.D. to the 
New Delhi Municipal Committee. On 
a similar representation made by the 
workers' union, the matter had been 
examined in detail and I take tbls 
opportunity of fulq explaining the 
position. 

The situation arising from the 
transfer of workers has to·be deaD 
with in accordance with the provi-
sians of the Industrial Disputes Act. 




